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Disabled persons Employed by Public

1340. SHRI RASHEED MASOOD:

Will the Minister of FINANCE be
pleased to state:
(a) the number of disabled persons

required to be employed by the public
sector according to the reservations, if
any, made during the year for ghe dis-
abled and how many disabled persons
were actually given employment; and

(b) which of the public sector under-
takings have not employed even a single
disabled person, with reasons therefor?

b ———
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAL SINGH SISODIA): (a) and

€b). According to the information re-

ceived from 53 public enterprises, 305
disabled persons have been given em-
ployment by ‘the public enterprises 'in
Group' C & D posts mgainst 385 vacan-
ciss' carmarked by ' these enterprises for

the Interndtional Yeéar of the Disabled

persons. ' Two public enterprises of this
greup could mnot employ any disabled
persons since the disabled persong who
offered themselves for employment were
either not suitable or medically qualified.

Non-acceptance of jurisdiction of Central
Vigilance Commission by Reserve Bank

1341. SHRI K. KUNHAMBU: Will
the Minister of FINANCE be pleased to
state the reasong why the Reserve Bank
has not go far accepted the jurisdiction
of the Central Vigilance Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Reserve
Bank of India has reported ¢hat it has

accepted the jurisdiction of the Central

Vigilance Commission with effect from 1st
Yamuery 1979 and that vigilance cases are
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being referred by iy to Central Vigi
Commission acwrdlnﬁ to the re
prucri‘bed by and lattled with tho’C_‘on~'

mission.
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Joint Raids in Gujarat

1343. SHRI RAMIJIBHAI MAVANI:
Will the Minister of FINANCE be
pleased to gtate: '

(a) whether it is a fac; that the Cus:
toms, Central Excise and Income Tax
DepartmeNs at Ahmedabad bave jointly
made raids on ths varioug firms and
residences of - the electronic shops, com-
panies ang other places at Ahmedabad
and in various parts of Gujarat;

(b) if so, the details of guch raids;

(c) the considerations for conducting’
such raids;

I(da the benami accounts, cnsh.‘lewei-
lery, gold, silver and guch other illegal

ant amuggled goods seised during gnd
after quch raids; asd





